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Court No. -6
HON'BLE PRAKASH PADIA, J.

1. Heard learned counsel for the petitioner, learned Standing Counsel for
the respondents-State and Shri Sudhir Bharti, learned counsel for the
respondent no.3.

2. The petitioner has preferred present petition inter-alia with the prayer to
quash the impugned order dated 20.12.2025 passed by Collector,
Deorialrespondent no.2 in Case N0.1395 of 2023, Computerized Case
N0.D202305200001395.

3. A preliminary objection has been raised by learned Standing Counsel
aswell as Shri Sudhir Bharti, learned counsel for the respondent no.3 that
against the order, which is under challenge, statutory alternative remedy is
avallable to the petitioner to file a revision before the Commissioner as
provided under Section 210 of the U.P. Revenue Code, 2006.

4. In view of the same, present petition is dismissed on the ground of
availability of statutory alternative remedy available to the petitioner.

(Prakash Padia,J.)
February 24, 2026

Pramod Tripathi

High Court of Judicature at Allahabad
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